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Final Decision : Dismissed

Judgement

Manoj Kumar Tiwari, J

1. Petitioner applied for distributorship for LPG pursuant to an advertisement
issued by Oil Marketing Companies on 25.12.2018.

2. Petitionerâ??s application was rejected by Deputy General Manager, Loni LPG
Regional Office, Hindustan Petroleum Corporation Ltd. vide order

dated 16.02.2018. Operative portion of the said order, impugned in the writ
petition, is reproduced below:-

â??Please refer to you online Application Reference Number HPC
12109105616022017 for award of above-mentioned LPG Distributorship.

We regret to inform you that upon field verification of the information submitted
by you in your application mentioned above, the following variance

was observed.

1) The site offered by you for showroom does not fall in advertised area & you
have also failed to provide suitable alternative land for showroom.

In view of the above, your candidature is rejected and the amount of Rs.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/bharat-mahajan-appellant-hash-… Page 1 of 2



40,000/- (Rs. Forty Thousand Only) deposited with the Corporation stands

forfeited.â??

3. This writ petition was filed in the month of March, 2018 and notice was issued
to both the respondents. More than three years have gone by since

filing of the writ petition. This Court can take judicial notice of the fact that the
distributorship, for which advertisement was issued, must have been

allotted to some other applicant, who is not before this Court. Grant of dealership
to such other applicant is not under challenge in this writ petition

4. Thus, the relief, as claimed in the writ petition, does not survive. Accordingly,
writ petition is dismissed. No order as to costs.
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